
(Open Court) 
 

CENTRAL ADMINISTRATIVE TRIBUNAL  
ALLAHABAD BENCH  

ALLAHABAD 
 

This the    04th   day of  October,   2018. 
  

Present: 
HON’BLE MR. GOKUL CHANDRA PATI, MEMBER-A. 
HON’BLE MR. RAKESH SAGAR JAIN, MEMBER-J. 
 

C.C.P NO. 330/00164/2017 
IN 

O.A NO.  330/463/2016 
 

1. Kavindra Pratap Singh, aged about 53 years, son of Late 
Mahendra Pratap Singh, presently  posted as Superintendent 
of Railway Police, Allahabad. 

 
2. Subhash Singh Baghel, presently posted as Superintendent of 

Police, Bijnore. 
 
3. Satyendra Kumar Singh, presently posted as Commandant 24th 

Battalian, Muradabad.  
 
4. Ratan Kant Pandey, presently posted as Commandant, 12th 

Battalian, PAC, Fatehpur. 
 
5. Vikramaditya Sachan, presently posted as Commandant, 20th 

Battalion, Azamgarh.  
 
6. Piyush Srivastava, presently posted as Superintendent of 

Police, Bulandshahar. 
    ……………Applicants.  

 
V E R S U S 

 
1. Sri Rajiv Gauba, Secretary (Ministry of Home Affairs), North 

Block, New Delhi. 
 
2. Sri B.P. Sharma, Secretary, Department of Personnel and 

Training (DOPT), Ministry of Home Affairs, Government of 
India, New Delhi. 

 
3. Dr. C. Chandramauli, Secretary, Department of Personnel and 

Training (DOPT), Ministry of Home Affairs, Govt. of India, New 
Delhi. 

   . . . . . . . . . Opposite Parties 
 
Present for the Applicants : Shri Anil Kumar Singh 
      Ms. Archana Singh 
Present for Opposite Parties :  Shri L.P. Tiwari 
            

ORDER  

(Delivered by Hon’ble Mr. Gokul Chandra Pati, Member-A) 

 Present CCP has been filed for non-compliance of the order 

dated 31.03.2017 passed in O.A No. 463/2016. Learned counsel for 



 2

respondents drew our attention to the order dated 13.09.2018 filed 

alongwith compliance affidavit dated 24.09.2018 and submitted that 

the order of the Tribunal dated 31.03.2017 has been complied with. 

Learned counsel for the applicants also confirms that the order of 

this Tribunal has been complied with.  

 

2.   In view of the above, since, the order the Tribunal dated 

31.03.2017 has been substantially complied with, contempt 

proceeding is dropped and the notices issued to the respondents are 

discharged.  

 

         Member-J       Member-A                                  

 
Anand… 


